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ELECTION TO COMMITTEB 
RUBBER BOARD 

THE MINISTER OF STATE IN 
THB MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
K.HAN): I beg to move: 

"That in pursuance of sub-
section (3) (e) of Section 4 of 
the Rubber Act, 1947, the 
members of this House do 
proceed to elect, in such man-
ner as the speaker may direct, 
two members from among 
themselves to serve as mem-
bers of the Rubber Board, 
subject to the other provisions 
of the saId Act." 

MR. CHAIRMAN: The ques-
tion is : 

"That in pursuance of sub-
section (3) (e) of Section 4 of 
the Rubber Act, 1947, the 
members of this House do 
proceed to eject, in such 
manner as the Speaker may 
direct, two members from 
among themseJvero; to serve a" 
members of thi" Rubber 
Board, subject to the other 
o ision~ of the said Act." 

The motion was adopted. 

CUSTOMS TARIFF 

(AMENDMENT) BILL 

MR. CHAIRMAN; Next item, 
Mr. Venkataraman. 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): 1 
think they have liome objections. 

MR. CHAIRMAN: First you 
move. 

SKRI R. VENKATARAMAN : 
I move for loa ve to iJltrod uce a Bill 

further to amend the Customs 'f.ariff 
Act, 1975. 

MR. CHAIRMAN: Motion 
moved: 

"That leave be granted to 
introduce a Bill further to 
amend the Customs Tariff 
Act, 1975." 
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1 HL MINIS t'.c,R OF STATE [N 
THE MINISTRY OF ROMF; 
AFFAIRS ANU DEPARTMENT 
OF PARLIAr"U.N rARY AFFAIRS 
SHRI P. VENKATASUBBAIAH: 
He is going into the merits of the 
case. 

SHRI R. VENKATARAMAN: 
That does not matter. Let him go 
ahead. 
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THE MINISTER OF FINANCB 
(SHRI R. VENKATARAMAN: Mr. 
Chairman, Sir. as you have 

yourself observed the 0 bjection is 
more to the merits of the Bill rather 

than to its introduction. But since 

tbe Hon. Member labours under a 
mis-apprehension I would like to 
explain the position. Originally 

the import of edible oils was under 
OGL and traders were free to import. 

Government fOllnd that they were 

exploiting the market and therefore 

we deprived the traders of the OGL 
and canalised the iJnport through 

STC.. When we canalised through 

STC some 0 f the traders manipulated 
contracts saying, we have entered 

into contracts prior to the date of 
canalisation by the SIC, and there-
fore, they saId they are entitled to 
import. We &aid that unless it is 

registered with the Import Controller, 
this cannot be acoepted. Neverthe-
less they went to Court and got an 
order saying that in respect of those 

contracts which had been entered into 
earlier, they are entitled to import. 
Government fou nd that the di fference 

between the elF price and the 
market price is somewhere about 7 
to 8 thousand rupees and if the 
private traders were allowed to im-
port under the elF, then, they would 
make a killing of 7 to 8 thousand 
rupees per tonJle. 1 herefore o o vern .. 

ment said, we will increuo the im .. 
port duty aDd if the, imported 
they will have to pay this hoavy 
duty. The import duty undor the 
customs tarift', the statutory rates, 
was only 60 per cent. Since this 
did not cover the difference between 
the market price and elF price, 
Government had to come by way or 
an ordinance to raise it to 200 per 
cent so that none of these people 

who manipulate contracts will be 
able to import this. This is the 
position. I am only sorry that his 
eloquence increases in geometrical 
proportion with a lack of knowledge 
on the subject. 

~. 

MR. CHAIRMAN: the question 
is : 

" 1 hat leave be granted to intro-
duce a Bill further to amend the 
Customs Tariff Act, 1975." 

THE MOTION WAS ADOPTED 

SHRI R. VENKATARAMAN: 
Sir, I introduce· the Bill. 

STATEMBNT RE·CUSTOMS 
TARlFF (AMENDMEN1) ORDI-

NANCE, 1981. 

T.HB MINISfBR OF FINANCE 
(SHRI R. VENKATARAMAN : 

Sir, I beg to lay on the Table an 
explanatory statement (Hindi aad 

English versions) giving reasons for 
immediate legisla tion by the Cus-
toms Tariff (Amendment) Ordinance, 
1981. 

·lDtrodllced "ith the recommendation of the Presidoat. 


